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2. The facts of the case are that while vorkin as EDDA of Rahama Sn 

Post Office in ruttack South Division, the applicant appeared in the departnieir 

exiniination 	10 pimotion to the Pos4man cadrc w! 

sdciit No.2 	 iin, 

Ü1AU1 	iigiai aiis ta,t t,wt ii,i 	, KJL 	1s1Ufcd 	IW&UIU.Se 01 ,11-aakhthiht', 

ii a.trs ir4d. he I 10112s It' ()B( 	iItgory 

and therehpre. the Respondents eo'.ild nor have denied hin 

around that there was no vacancy in OC cateorv. 
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qukitd iii the said exaninadui, couid not be offered promotioi as more 
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appolutnient of Respondent No.4, it h been stated by the Respondents that the 

aUer iias a ;!ned as 	 nd 	nerit ota in the exaadnation held on 

20.7.1997 auu ii*ws iiut sxd from ihe eAanhination held oji 26.5.1996 in hkh 

the applicant appeared 
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60 	Behera. the k'arned Atiooa' -y-midinLi (iwisel apttrin' tor the 

Respondents and have perused the records. 

4. 	As it has been stated by the Respondents (and also not refuted by the 

Ii 	i:i of thc qçIkant that Respondent No.4 was also a 

candida ilk U thu&ii.d CA.&A Akil!Ok icAtt on 2O.5.1996, along idi the 

ali6int. As a wrong 6164101,cilicnail. vic se iiij inerli in uw Original Appikation. 

Fu-ihtr the appI_i&ant's iei tha he was oo. eunsidered as an ()( 	h*hiie aisu 

tails throu'h as there was no vacancy availabie !ulder OB( qnoTa to consider hs 

ease. 
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